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11! THE CENTRAL ADMILIIGTRATIVE TFIBOMNAL, JAIFUE EELICH,

JAIPUR

cf crder: 10.04,.2003

i

D&t

CA No.164/03
Jawehar Singh Choudhary =/2 Chri o 215/°09,
Gulabk EBeri, Ajmer, presently posted at Er. TIA, Ajmer-I,

Ajmer Railway Station.

OA Nc.165/03

O Frakaeh Gaur s&/c Ehri Shanti Lal Gsur r/o 65 UIT Main

Echeme, Icktra, Bjmer, presently posted s Br. TIA, Ajmer.
.. Applicants
VERSUS -

1. Union of Indiz threough General Msnager, Ws

Railway, Churchgate, Mumbai.

North-Western PReailway,

2. The Genersl  Managery,
Jaipur
3. The Finsncial Advieer and Chief Accounts Officer
(Admrn.), Western Pzilway, Churchgate, Mumhai.
4, Ehri M.Z.pPanwer, &r. TIA, /o Dy. <CAZ (TA),
Nffice Neorth-Weetern Railwey, Ajmer.
5. Ehri Akhileeh Sharme, Sr. TI1A, C/o Dy. CTAD (T3),
Dffice lcrth-Western Railway, Ajmer.
G. Shri Pyare Lal cChzvhan, &r. TIA, C/z Dy. CAO
(TA), Office Morth-Western Fsilway, Ajmer.
5. SZhri Vimel Eheel Fzthore, Svr. TIA, /o Dy. CAO
(Ta), oOffice Morth-Western Rzilway, Ajmer.
g. Ehri E.M.Vsicshnav, TIA, C/c Dy. CAD (TA), Office

Nerth-Western Railway, Ajmer.

Respendents

Mr. Ashck Gazur, counesel for the zpplicants
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HON'ELE MRE. H.C.3U0FTA, MEMEEF (ADMINISTEATIVE)
HON'BLE MRF. M.L.CHAUHAN, MEMEEP (JUDICIAL)
In kcth the OAs, the applicants have kXpEn prayed

fcr the following reliefs:-

i) by an approprjate crder or direction the order
dated 31.2.2003 may kindly ke wouashed and set
acide.

(ii) by sppropriste order or divsction the Hon'ble CAT
may ke rlessed to direct the Rzilway
Adwinicstraticn to include name of the applicant
in the iist cf Br. TIA t< ke transferred fremw
Western Failway to West-lcrthern Railway.

iii) 2ny prejundicial order is passed during the
rendency <2f the OA) the ecame mwey be teken on
rec~crd and after perusing ths ssme may kindlf be
‘quashed and set aside.

2. Hesrd the learned ccunszel feor the spplicants.

2.1 He submwmits that the applicents are aggriesved of

the crder deted 21lst March, 2002 (Ann.2A6) whereby on

fotmeticn of new cones, the applicents have been vretained
at Western Failway, alth-cugh they cpted for lorth-Western

Pailway while in Western Failway they were rcsted &zt Ajmer

Division asnd kelong te Ajmer. He alsc submite that junicr

wl

tc the spplicentes have Leen 2llcotted MNovih-Western Fzilway
in preference to the applicaents. He further submits that
the spplicants have nct hkeen relieved as yet. They hsve

preferred vepresentations dated 2.4.02 but they are forced

ts apprcach the Hon'kle Trikbunal since ot any time they'

may ke relieved &and they will be sericusly prejudiced
theresfter.

3 Withcut ccocmrmenting on the merits of these
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we feel that the representations cf the applicants be
first dispcsed of by the respondents. In the

circumstences, these 0QAs  are digpcsed of with th

[0)]

directicns to the applicante Lo file fresh represzntaticn

m

to the respcndent'Nc.3 with vcepy to respondent No.2 for
infecrmaticn zleongwith 2 copy of this order, within 15 days
from tocday end by speed pest to avoid delsy. In that
event, the respcndent MN-o.3 is directed to dispcee cf the
representaticne of the oapplicents ky 2 epesking corder
within 4 wesks from the déte of receipt of the

the

]

reprecentaticons. It is further directed that in cas
applicants comply with the above crder, the status-guc
with regavrd tec service ~onditions of the applicante shall

be maintained till dispcesal <f their representsticns.

-

(M.L.CHA/HAN) , ~ (H.C.GUPTA)
Member (J) Member (A)
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